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G.R Case No-1646 of 2008 

(State of Assam Vs Md. Ali Driver @ Noor Mahammad & Ors) 

 

IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, SONITPUR:: TEZPUR 

G. R. Case No. 1646 of 2008 

Under section-341/325/326/34 of I.P.C 

 

Present:- Sri N. J. Hoque, AJS,  

           Chief Judicial Magistrate,  

                      Sonitpur, Tezpur 

 

    State of Assam   
     –Vs–  

1. Md. Ali Driver @ Noor Mahammad 
2. Md. Jakir Ali @ Raju Ali 
3. Md. Rakib Ali  
 
All are R/O:- Rajib Gaon, Dhekiajuli  
P/S:- Dhekiajuli 
Dist:-Sonitpur, Assam  

…...Accused Persons 
Advocate appeared: 

 
Mr. N. K. Mishra, Addl. P.P……………………… For the State 

Mr. Rajiv Gohain, Ld. Advocate………………..For the accused person 

 

Evidence recorded on   :- 22.05.2019, 25.06.2019, 07.09.2019 
        17.12.2019, 22.01.2020, 29.02.2020 
        & 30.03.2021      
Date of Statement of defence  :- 03.04.2021 

Argument heard on   :- 09.04.2021 

Judgment delivered on  :- 22.04.2021  

 

J U D G M E N T 

History of Prosecution’s Case 

1. Prosecution case appears to be in a nutshell is that one Md. Abdul Rahman 

lodged an ejahar before the O/C, of Dhekiajuli P.S on 19.09.2008, alleging 

inter-alia that on 18.09.2008 at about 7:30 PM, accused persons, namely, Md. 

Basir Ali (since deceased), Md. Moina Ali and Md. Raju Ali due to previous 

grudge armed with dao, khukuri went to the shop of Md. Safiqul Islam which 

was situated nearby one Line Hotel tried to assault him. However, the people 

present in the said hotel drove them away from there. It is also alleged by the 
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informant that when the villagers called him along with his friend named Md. 

Abdul Karim and went to the house of Basir Ali (since deceased) to settle the 

matter between both parties. Thereafter, accused Basir Ali snatched away his 

mobile phone along with SIM Card No-9854174914 and also caught hold Abdul 

Karim and took him to his house and physically assaulted him and also stabbed 

him for which he sustained injury. It is further alleged that accused also 

stabbed Md. Sukur Ali and Md. Roisuddin who were present at the place of 

occurrence and due to that Md. Sukur Ali sustained grievous injury and Md. 

Roisuddin sustained head injury.   

“INVESTIGATION” 

2. On receipt of the ejahar, Dhekiajuli P.S Case No-298 of 2008 under section-

147/148/149/323/324/326/384 of I.P.C was registered and investigation into. 

On completion of the investigation, the I.O. of this case submitted charge sheet 

under section-341/325/326/34 of I.P.C against the accused persons, namely, 

Md. Basir Ali, Md. Moina Ali, Md. Raju Ali and Md. Ali Driver @ Noor 

Mahammad.  

CHARGE & TRIAL 

3. In pursuant to the court’s process, the accused person appeared before the 

court and they were allowed to go on bail. It is placed on record that 

subsequently accused Md. Basir Ali expired during the course of trial and hence 

the case against the said accused stood abetted, as reflected in order dated-

27.07.2018. Copies u/s-207 of Cr.P.C was furnished to the accused persons, 

namely, Md. Ali Driver @ Noor Mahammad, Md. Jakir Ali @ Raju Ali and Md. 

Rakib Ali. After hearing both sides, charge of offences punishable u/s-

341/325/326/34 of I.P.C. was read over and explained to the accused person 

by my Ld. Predecessor in office, to which they pleaded not guilty and claimed 

to be tried. The prosecution side to prove the guilty of the accused persons 

examined as many as 08 (Eight) numbers of witnesses including the informant, 

victim and Medical Officer in support of this case. Considering the testimonies 

of witnesses, prosecution side declined to adduce further evidence before this 

court. Hence, the evidence of prosecution side is closed. 
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STATEMENT OF DEFENCE 

4. On conclusion of evidences of prosecution, the accused persons were examined 

u/s-313 of Cr.P.C and their pleas of denial were recorded in separate sheet and 

the same tagged with the case record. Accused declined to offer evidence on 

their defence. 

ARGUMENT 

5. I have heard arguments of both sides, gone through the case record in the 

background of indications obtainable before this court by prosecution side. 

6. The points for determination in this case :- 

I) Whether the accused persons on 18.09.2008 at about 

7:30 PM at a place called Rajib Gaon under Dhekiajuli 

PS in furtherance of their common intention wrongfully 

restrained the informant named Abdul Rahman and his 

friend named Md. Abdul Karim and thereby committed 

an offence punishable u/s-341/34 of IPC?  

  
II) Whether accused persons on the same date, time and 

place in furtherance of their common intention 

voluntarily caused grievous hurt to Abdul Karim, Sukur 

Ali and Roisuddin and thereby committed an offence 

punishable u/s-325/34 of IPC? 

 
III)  Whether the accused persons on the same date, time 

and place in furtherance of their common intention 

caused grievous hurt to Sukur Ali by means of a dao and 

khukuri which is an instrument for stabbing and 

thereby committed an offence punishable u/s-326/34 

of IPC? 

EVIDENCES OF PROSECUTION SIDE 

7. In this case prosecution side to prove the disputations of the ejahar examined 

eight (08) numbers of witnesses including the informant, Medical Officer and 

Investigating Officers and for the sake of proper appreciation of evidences on 

record let us reproduce the evidences on record.  

8. PW-1, Md. Abdul Rahman being the informant of this case deposed before this 

court that he knows the accused persons of this case. He also deposed that the 
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incident took place in the year 2008 at about 7:30 PM and on the date of 

incident, Basir Ali with intend to assault chased his nephew named Safikul Islam 

with khukuri and thereafter, his nephew informed him about the incident over 

phone. He further deposed that on being came to know about the same, he 

went to the shop of his nephew wherein the accused was not present. He 

deposed that then he went to the house of accused Basir looking for him and 

when he went there he found him on the road and on being asked about the 

same, Basir Ali snatched away his mobile phone and broke the said mobile 

phone and also tried to beat him with khukuri. He further deposed that said 

Basir also started altercating with him. He also deposed that on seeing the 

incident, his brother named Andul Karim went there and took away the said 

khukuri and thereafter, the other co-accused persons physically assaulted his 

brother Abdul Karim for which his brother Abdul Karim sustained injuries on his 

head and back. Thereafter, he lodged the Ejahar. He identified his Ejahar as 

Ext-1 wherein he put his signature as Ext-1(1). He also deposed that on seeing 

the incident which took place between him and the accused persons, the village 

people came to settle the dispute between them but accused Basir stabbed one 

of the villagers named Sukur Ali.  

9. PW-1 in his cross examination testified that he had not witnessed the incident 

which took place between accused Basir and his nephew Safikul Islam. He also 

deposed that he had only seen the incident the incident which took place with 

the Abdul Karim and Sukur Ali. He deposed that he had not seen the dao, 

khukuri, mobile phone before the court. He admitted that he himself had not 

sustained any sort of injury in the whole incident. He further deposed that there 

only 6-7 people had seen the incident which took place near the shop of his 

nephew Safikul Islam but he could say their names. He deposed that he did not 

how the incident occurred with Safikul Islam. He also deposed that the house 

of accused is about 100 meters away from the shop of Safikul Islam. He further 

deposed that the house of the accused is just adjacent to the place where the 

incident occurred with him and Abdul Karim. He further deposed that there 

were around 30 villagers present including Babul Ali, Jakir Ali, Safikul Islam, 

Rafikul Islam at the place of occurrence where the incident took place with 
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Sukur Ali. He denied the fact that the accused persons had not physically 

assaulted Abdul Karim and Sukur Ali on the date of alleged incident and he had 

not seen the said alleged incident. He also denied the fact that Basir Ali had not 

broken his mobile phone and also had not physically assaulted Abdul Karim. He 

further denied the fact that accused Basir had not stabbed Sukur Ali on the 

date of alleged incident.  

10. PW-2, Md. Safikul Islam deposed before this court that he knows the informant 

and the accused persons of this case. He deposed that the incident took place 

in the year 2008 and on the date of alleged incident during morning time he 

heard that an altercation took place between accused Basir and Jakir Ali infront 

of the house of accused Basir Ali. He also deposed that on hearing the same he 

went to the place of occurrence and saw that accused Basir Ali had bitten the 

chest of Rafikul Islam through his teeth. He further deposed that on the date of 

alleged incident at about 7 PM, an altercation took place between the informant 

and Basir Ali infront of his shop situated at Rajibgaon and also a scuffle took 

place between them. Later, he again heard that on the date of alleged incident 

at about 8 PM, accused persons, namely, Basir Ali, Moina Ali and Raja Ali due to 

previous incident stabbed upon the body of Karim Ali and Sukur Ali with dao 

and on hearing the same, he along with many people went to the place of 

occurrence. He deposed that he had seen the cut injuries on the face of Sukur 

Ali and also just above his eye. He also deposed that he came to know from 

Sukur Ali that accused Basir Ali and Moina Ali stabbed him.    

11. PW-2 in his cross-examination testified that accused Basis Ali had expired. He 

also deposed that he had not seen the accused present in the dock at the place 

of occurrence which took place infront of his house. He admitted that he had 

not seen the other incident. He deposed that after the incident of stabbing 

many people gathered at the place of occurrence. He also deposed that Sukur 

Ali and the informant are his co-villagers. He denied the fact that Sukur Ali had 

not informed him about the alleged incident.  

12. PW-3, Md. Jakir Hussain deposed that he knows the informant and the accused 

persons of this case. He also deposed that on the date of alleged incident, he 

had seen many people gathered infront of the house of accused Basir Ali. He 
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deposed that he heard that accused Basir Ali had stabbed Sukur Ali and he had 

seen the cut mark just above his left eye. He also heard that on that day there 

was an altercation took place between accused Basir Ali and Sukur Ali. PW-3 in 

his cross examination testified that he himself had not seen the alleged 

incident. He also deposed that Basir Ali had expired.  

13. PW-4, Sri Sushil Bora deposed before this court that he knows the informant 

and the accused persons of this case. He deposed that he has no personal 

knowledge about the alleged incident. The cross-examination of PW-4 was 

declined by the defence side.  

14. PW-5, Md. Abdul Karim deposed before the court that he knows the informant 

and the accused persons of this case. He also deposed that the incident took 

place in the year 2008 at around 11 AM to 12 Noon and on the date of alleged 

incident in between 7 PM to 8 PM, while he was returning from Dhekiajuli side 

towards his house, he saw many people gathered near Line Hotel situated at 

Rajibgaon. He further deposed that when he went there he came to know that 

the accused persons had physically assaulted Sukur Ali. PW-5 in his cross-

examination testified that he had not seen the incident of physical assault. He 

deposed that he also did not know who had assaulted to whom.  

15. PW-6, Sri Hitesh Nath deposed that he knows the informant and the accused 

persons of this case. He also deposed that the incident took place in the year 

2008 at about 7:30 PM at a place called Bhootpara near Line Hotel. He further 

deposed that in the meantime he heard hue and cry outside the said hotel and 

later knew that there was a fight took place in the said place. He also deposed 

that he had seen the fight and after seeing the same, he went inside the hotel. 

He deposed that he did not know those persons who were present there. The 

cross-examination of PW-6 was declined by the defence side.  

16. PW-7, Dr. Lakheswar Bhuyan being the Medical Officer of this case deposed 

before the court that on 02.05.2009, he was posted at Kanaklata Civil hospital, 

Tezpur as Senior M&HO and on that day, in connection with Dhekiajuli PS Case 

No-298/08 dated-02.05.2009, he examined Sukur Ali and found as follows:- (i) 

Lacerated wound left side of forehead 3 inc x ½ inc x ½ inc; (ii) Lacerated 

wound on right side of fore head 2 inch x ½ inch x ½ inch. He also deposed 
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that CT scan of the brain disclosed hemorrhagic contusion on left temporal lobe 

with mass effect sub arachnoids hemorrhage:- (a) Small pneumocephlous; (b) 

Fracture of left frontal bone; (c) Patient was referred to GMCH on-19.09.2009. 

He opined that injury was fresh caused by blunt weapons and grievous in 

nature. He also deposed that on the same day, he also examined Md. Basir Ali 

and found stitched wound around 3 inch long on the forehead. He opined that 

injury was fresh caused by blunt weapons and simple in nature. Thereafter, he 

submitted his report vide Ext-2 wherein he put his signature as Ext-2(1).  

17. PW-7 in his cross-examination testified that injuries mentioned in Ext-2 may be 

caused by falling over hard substance. 

18. PW-8, Md. Sukur Ali being the victim deposed before the court that he knows 

the informant and the accused persons of this case. He also deposed that in the 

year 2008 at about 8 PM, occurrence took place nearby the house of the 

accused persons. He further deposed that at the time of alleged incident, he 

was at his house and he heard hue and cry from the place of occurrence. 

Thereafter, he went to the place of occurrence and saw that the accused 

persons, namely, Rakib Ali and Jakir Ali armed with khukuri and Lathi were 

chasing the informant and the informant went inside of a line hotel situated 

nearby to the place of occurrence. He also deposed that consequently, both the 

accused persons again came back to the place of occurrence and he saw a 

khukuri in the hand of accused Rakib Ali and lathi in the hand of Jakir Ali. 

Thereafter, he got frightened witnessing the weapons and he was trying to 

return back and fell down over the sand gravels and then accused Rakib Ali 

stabbed over left lower portion of his forehead and just above the left eye with 

khukuri for which he sustained serious injury (The victim at the time of his 

examination displayed the visible injury before the court). He deposed that 

thereafter, he took treatment at Kanaklata Civil Hospital, Tezpur for about 24 

hours and he again was shifted to GMCH, Guwahati where he got admitted for 

about 8 days.  

19. PW-8 in his cross-examination testified that he was not sure about the name of 

the accused who actually inflicted injury on his forehead. He also deposed that 

he did not know whether the accused who died cause injury to him by way of 
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stabbing with khukuri. He further deposed that at the time of incident, it was 

dark and he failed to identify the person who had inflicted stabbing injury on 

his head. He deposed that many people gathered at the place of occurrence. 

He admitted that he does not know the names of the accused persons and he 

also does not know Rakib Ali in person. He deposed that he knows Jakir Ali. He 

also deposed that he was not sure that whether the accused persons present 

before the court had inflicted any injury. 

DISCUSSION, DECISION AND REASONS FOR SUCH DECISION 

20. The prime accusations levelled against the accused persons by the informant 

named Md. Abdul Rahman alleging inter-alia that on 18.09.2008 at 7:30 PM, 

accused persons, namely, Md. Basir Ali (since deceased), Md. Moina Ali and Md. 

Raju Ali due to some previous grudge armed with dao, khukuri went to the 

shop of Md. Safiqul Islam and attempted to beat him. Thereafter, the informant 

along with Md. Abdul Karim and went to the house of Basir Ali (since deceased) 

wherein Basir Ali snatched away the mobile phone of the informant and 

physically assaulted the informant and Abdul Karim and caused injuries 

stabbing Abdul Karim. It is also alleged that when Md. Sukur Ali and one Md. 

Roisuddin went to the place of occurrence, the accused persons stabbed Md. 

Sukur Ali and Md. Roisuddin causing injuries. Hence, all the aforesaid facts are 

appears to be the prime accusation that needs to be established against the 

accused persons beyond any reasonable doubt.  

21. As per the charges framed against the accused persons, this court finds that 

prosecution has burden to prove that on 18.09.2008 at about 7:30 PM all the 

accused persons wrongfully restrained the informant and Abdul Karim and 

consequently caused voluntarily grievous hurt to Abdul Karim, Md. Sukur Ali 

and Md. Roisuddin and further stabbed Sukur Ali with a dao and causing 

grievous injury by said stabbing. The prosecution side to prove the aforesaid 

charges examined as many as eight numbers of witnesses including the victim 

Sukur Ali as PW-8. I have carefully travelled through the evidences on record in 

the backdrop of entire prosecution story and it finds that the informant Md. 

Abdul Rahman in his evidence categorically claimed that accused persons on 
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the date of alleged incident physically assaulted Abdul Karim, Md. Sukur Ali and 

he failed to support the fact of physical assault of one Md. Roisuddin as he 

claimed in his ejahar vide Ext-1. In his cross-examination PW-1 being the 

informant categorically admitted that he had not sustained any injuries due to 

that physical assault.  

22. PW-2 is one Safikul Islam and as per his evidence accused Basir Ali had beaten 

the chest of one Rafikul Islam through his teeth when they went to the house 

of accused Basir Ali. He also testified that accused persons, namely, Basir Ali, 

Moina Ali and Raja Ali stabbed the body of Karim Ali and Sukur Ali with dao and 

Sukur Ali sustained injury above his eye. He in his cross-examination admitted 

that he had not seen the alleged incident that took place in the house of Basir 

Ali. Hence, it is seen that the evidence of PW-2 appears to be hearsay in nature 

in respect of the physical assault of Rafikul Islam, Sukur Ali and one Karim Ali.  

23. On meticulous appreciation of the evidence presented by Safikul Islam (PW-2), 

it disclosed that Safikul Islam introduced a new fact in respect of physical 

assault inflicted upon one Rafikul Islam and said fact had not pleaded by the 

informant in his ejahar. Furthermore, nowhere in the ejahar as well as from 

prosecution story, it disclosed that on the date of alleged incident one Rafikul 

Islam was also assaulted by the accused persons. As per PW-2 on the date of 

alleged incident one Karim Ali was also physically assaulted but from the charge 

sheet as well as the investigation nowhere it is disclosed that one Karim Ali also 

sustained injuries and no medical report in respect of Karim Ali found enclosed 

with the case record. As such, it is seen that the evidence presented by PW-2 

appears to be full with lots of exaggeration that makes the version of the 

prosecution weaker and doubtful.  

24. PW-3, PW-4, PW-5 and PW-6 have not witnessed the alleged incident by 

themselves in person. They heard about the occurrence took place between the 

accused Basir Ali and Sukur Ali and they don’t have any personal knowledge 

about the alleged incident. Furthermore, the evidences presented by PW-3, 

PW-4, PW-5 and PW-6 not appears to be supportive and corroborative with the 

version of the informant and with the prime accusations levelled against the 

accused persons.  
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25. Now, coming to the evidence presented by PW-7 who is the medical officer of 

this case who examined one Sukur Ali on 02.05.2009 and found the following 

injuries i.e. (i) Lacerated wound left side of forehead 3 inc x ½ inc x ½ inc; (ii) 

Lacerated wound on right side of fore head 2 inch x ½ inch x ½ inch. He also 

deposed that CT scan of the brain disclosed hemorrhagic contusion on left 

temporal lobe with mass effect sub arachnoids hemorrhage:-(a) Small 

pneumocephlous; (b) Fracture of left frontal bone. He also examined one Basir 

Ali and found stitched wound around 3 inch long on the forehead. Hence, from 

the medical report it is seen that Sukur Ali and one Basir Ali sustained injuries. 

Although, during his cross-examination he admitted that those injuries may be 

caused by falling over hard substance. The injuries as disclosed from the 

medical report submitted By PW-7 needs to be appreciated as per the evidence 

presented by Sukur Ali. PW-7 also examined one Basir Ali who appears to be an 

accused and died during the pendency of the case and as such, the injuries 

sustained by Basir Ali not required to be adjudicated. Let us appreciate the 

injuries sustained by Sukur Ali in the backdrop of the evidence presented by 

Sukur Ali as PW-8.  

26. On meticulous appreciation of the evidence presented by the victim Sukur Ali, it 

disclosed that he had seen that Rakib Ali and Jakir Ali armed with khukuri and 

lathi were chasing the informant whereby the informant went inside of a line 

hotel and then on being frightened witnessing the weapons, when he was 

trying to return back, he fell down over the sand gravels and then accused 

Rakib Ali stabbed over left lower portion of his forehead whereby he sustained 

injuries and the injury had been displayed by him during his examination before 

the court. As per the testimony presented by PW-8, it disclosed that accused 

Rakib Ali stabbed Sukur Ali with a khukuri. But during the cross-examination of 

PW-8, it disclosed that he himself not sure about the name of the accused who 

had actually inflicted injury on his forehead. He also testified that he don’t know 

whether the accused who died caused injury to him by way of stabbing with 

khukuri. PW-8 Sukur Ali also deposed that at the time of incident, it was dark 

and he failed to identify the person who had inflicted stabbing injury on his 

head. He further clarified that he does not know accused Rakib Ali in person. 
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He also testified that he is not sure that whether the accused persons present 

before the court had inflicted any injury. On the date of examination of PW-8, 

Sukur Ali, the accused persons, namely, Md. Ali, Jakir Ali and Md. Rakib Ali 

were present and he categorically testified that he is not sure that whether 

those accused persons present before the court have inflicted any injury.  

27. As such, it is seen from the evidence of PW-8 that although, PW-8 in his 

evidence-in-chief claimed that accused Rakib Ali stabbed him with a khukuri but 

during his cross-examination he clearly testified that he don’t know whether the 

accused persons had inflicted any injury to him. He is also not sure about the 

name of the accused person who had inflicted injury to him. As such, the cross-

examination part of PW-8 makes the entire evidence-in-chief where Sukur Ali 

claimed that accused Rakib Ali stabbed him with a khukuri appears to be not 

trustworthy in nature as he himself not sure about the name of the accused 

who had actually inflicted him. The evidence presented by the victim makes it 

categorical that he is not sure about the presence of the accused persons on 

the date of alleged incident and also causing injury to him in person. Hence, 

the evidence of Sukur Ali (PW-8) appears to be contradictory, full with lots of 

exaggeration which makes his evidence doubtful and untrustworthy in nature.  

28. To sum up the evidence on record, this court finds that the prosecution side 

failed to adduce any convincing evidence upon which this court may presume 

that on the date of alleged incident, the accused persons, namely, Md. Ali 

Driver @ Noor Mahammad, Md. Jakir Ali @ Raju Ali and Md. Rakib Ali 

wrongfully restrained the informant Abdul Rahman and thereby accused caused 

grievous injuries to Abdul Karim, Sukur Ali and Roisuddin and further caused 

grievous injuries with stabbing upon the body of Sukur Ali. The prosecution side 

failed to adduce any convincing evidence to substantiate the fact of causing 

injuries upon one Abdul Karim and Roisuddin.  

29. Now, coming to the injury caused upon the body of one Sukur Ali, this court 

has already discussed in the forgoing discussions that Sukur Ali himself is not 

sure about the name of the person who had inflicted injury upon him. Although, 

he cited name of one person called Rakib Ali but during his cross-examination, 

he displayed a complete goodbye to his own statement by way of testifying 
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that he don’t know who had actually caused injury on his body on the date of 

alleged incident.  

30. Therefore, in the light of all the aforesaid discussion, this court is of considered 

opinion that neither the informant nor the victim appears to be truthful in 

nature in respect of the entire prosecution story rather their versions appears to 

be full with lots of shortcomings for which the court is unable to put its reliance 

upon their evidences.   

31. In the result, it can be safely concluded here by way of observing that the 

prosecution side failed to prove the guilt of the accused persons, namely, Md. 

Ali Driver @ Noor Mahammad, Md. Jakir Ali @ Raju Ali and Md. Rakib Ali 

beyond any shadow of doubt. Hence, the accused persons are entitled to get 

the benefit of doubts. Accordingly, the benefit of doubt enlarged to the accused 

persons for which the accused persons are acquitted from the charges under 

section-341/325/326/34 of Indian Penal Code and sets at liberty. Surety is 

extended for six months in view of section 437A of Cr PC.  

32. Judgment is pronounced in the open court, which is given under my hand and 

seal of this court on 22nd day of April, 2021 at Tezpur.  

 
 

(Sri N. J. Haque) 
                 Chief Judicial Magistrate, 

                  Sonitpur: Tezpur 
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ANNEXURE 

1. Witnesses for Prosecution:- 

PW-1:- Md. Abdul Rahman, Informant  

PW-2:- Md. Safikul Islam,  

PW-3:- Md. Jakir Hussain,  

PW-4:- Sri Sushil Bora,   

PW-5:-Md. Abdul Karim,  

PW-6:- Sri Hitesh Nath, 

PW-7:- Dr. Lakheswar Bhuyan, 

PW-8:- Md. Sukur Ali, Victim 

2. Witnesses for Defence: NIL 

3. Court Witnesses:  NIL 

4. Prosecution Exhibits: 

Ext-1  :- FIR 

Ext-1(1) :- Signature of PW-1 

Ext-2  :- Medical Report  

Ext-2(1) :- Signature of PW-7 

Ext-2(2) :- Signature of PW-7  

5. Defence Exhibits: NIL 

6. Material Exhibits: NIL 

    

Chief Judicial Magistrate  
Sonitpur, Tezpur 


